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O R D E R 
 

16.07.2018  Learned Counsel appearing on behalf of the Appellant submits 

that Appellant has instructed not to press the appeal for the present, as the 

appellant intends to press its claims at appropriate time on completion of 

moratorium before the appropriate forum or the successful resolution 

applicant.   

  In view of prayer made on behalf of the Appellant and plea as taken, 

we are not deciding the appeal on merit. The appeal stands disposed of with the 

liberty aforesaid. No cost.   
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